No. GAD-PA-D (6)-1/2022
Government of Himachal Pradesh
General Administration Department
(Parliamentary Affairs)

From
Chief Minister,
Himachal Pradesh, Shimla-2

To
The Secretary,
H.P. Vidhan Sabha,
Shimla-171004.

Dated: Shimla-171002, /! -©2&-Je2 2

Subject: Introduction of “The Himachal Pradesh Payment of Income
Tax on Salaries and Allowances of Certain Categories Bill,
20227 (Bill No. 8 of 2022).

Sir,
T have the honour to give the notice of my intention to introduce

“The Himachal Pradesh Payment of Income Tax on Salaries and Allowances of
Certain Categories Bill, 2022 (Bill No. 8 of 2022) in the current session of the
Himachal Pradesh Legislative Assembly.

The above Bill will replace “The Himachal Pradesh Payment of
Income Tax on Salaries and Allowances of Certain Categories Ordinance, 20227
(2 of 2022) promulgated by Hon’ble Governor, Himachal Pradesh on
20" May, 2022 notified on 26™ May, 2022 and published in the Rajpatra
(e-Gazette) on 28™ May, 2022.

I am, therefore, to request you to obtain the permission from
Hon’ble Speaker to include the aforesaid Bill in the list of Business for
introduction, consideration and passing the same in the current session. Three
authenticated copies of the aforesaid Bill are enclosed herewith for appropriate

action.

Yours faithfully,

y2>23

-’

(Jai Ram Thakur)
Chief Minister, H.P.
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AUTHORITATIVE ENGLISH TEXT

BILL NO. 8 OF 2022

THE HIMACHAL PRADESH PAYMENT OF INCOME TAX ON SALARIES AND
ALLOWANCES OF CERTAIN CATEGORIES BILL, 2022

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH PAYMENT OF INCOME TAX ON SALARIES AND
ALLOWANCES OF CERTAIN CATEGORIES BILL, 2022

ARRANGEMENT OF CLAUSES

Clauses:
CHAPTER-1
PRELIMINARY

1. Short title and commencement.

CHAPTER-II
AMENDMENT OF THE SALARIES AND ALLOWANCES OF MINISTERS
(HIMACHALPRADESH)ACT, 2000

2. Omission of section 12.

CHAPTER-III
AMENDMENT OF THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
SPEAKER’S AND DEPUTY SPEAKER’S SALARIES ACT, 1971

3. Omission of section 11-A.
CHAPTER-IV
AMENDMENT TO THE HIMACHAL PRADESH
LEGISLATIVE ASSEMBLY
(ALLOWANCES AND PENSION OF MEMBERS)ACT, 1971

4. Omissionof'section 6-AA.

CHAPTER-V
MISCELLANEOUS

5. Repeal of the H.P. Ordinance No. 2 0£ 2022 and savings.



Bill No. 8 0f2022

THE HIMACHAL PRADESH PAYMENT OF INCOME TAX ON SALARIES AND
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ALLOWANCES OF CERTAIN CATEGORIES BILL, 2022

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the provision regarding payment of Income Tax on
Salaries and Allowances of Ministers, Speaker, Deputy speaker and
Members of the Legislative Assembly.

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Seventy-third Year of the Republic of India as follow:—

CHAPTER-I
PRELIMINARY

1. (1) This Act may be called the Himachal Pradesh Payment of Short title

Income Tax on Salaries and Allowances of Certain Categories Act, 2022. 0

(2) It shall be deemed to have come into force on the 1* day of
April, 2022.

CHAPTER-1I
AMENDMENT OF THE SALARIES AND ALLOWANCES OF
MINISTERS (HIMACHAL PRADESH) ACT, 2000

2. Inthe Salaries and Allowances of Ministers (Himachal Pradesh) oOmission of
Act, 2000, section 12 shall be omitted. section 12,

CHAPTER-III
AMENDMENT OF THE HIMACHAL PRADESH
LEGISLATIVE ASSEMBLY SPEAKER’SAND DEPUTY
SPEAKER’S SALARIES ACT, 1971

3. Inthe Himachal Pradesh Legislative Assembly Speaker’s and Orﬂ‘iﬁsio? I°f
section =

Deputy Speaker’s Salaries Act, 1971, section 11-A shall be omitted. X



CHAPTER-1V
AMENDMENT TO THE HIMACHAL PRADESH
LEGISLATIVE ASSEMBLY (ALLOWANCES AND PENSION
OF MEMBERS) ACT, 1971

g:t‘fj:’z;f/\ 4. Inthe Himachal Pradesh Legislative Assembly (Allowances
and Pension of Members) Act, 1971, section 6-AA shall be omitted.
CHAPTER-V
MISCELLANEOUS
uapesk 5. (1) The Himachal Pradesh Payment of Income Tax on

H.P.
Ordinance No.Salaries and Allowances of Certain Categories Ordinance, 2022 is hereby

2 of 2022 and
sayings. repealed

(2) Notwithstanding such repeal any action taken or anything done
under the Ordinance so repealed, shall be deemed to have been done or
taken under the corresponding provisions of this Act.

Authenticated

(/2@1
oo

Chief Minlstep
Himachal Pradesh
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STATEMENT OF OBJECTS AND REASONS

As per the provisions of the Himachal Pradesh Legislative Assembly (Allowances and
Pension of Members) Act, 1971, the Himachal Pradesh Legislative Assembly Speaker’s and
Deputy Speaker’s Salaries Act, 1971 and the Salaries and Allowances of Ministers (Himachal
Pradesh) Act, 2000, the income tax on the salary, allowances and other perquisites in respect of
Members of the Legislative Assembly, Speaker, Deputy Speaker and Ministers, is payable by the
State Government. Now, it has been decided by the State Government that the income tax liabilities
in respect of the above-mentioned categories shall not be borne by the State Government from the
current financial year and the same will be paid by the individuals themselves.

Since, the Himachal Pradesh Legislative Assembly was notin session and the amendments
in the respective Acts were required to be carried out urgently, therefore, the Governor, Himachal
Pradesh by invoking powers under clause (1) of article 213 of the Constitution of India, promulgated
the Himachal Pradesh Payment of Income Tax on Salaries and Allowances of Certain Categories
Ordinance, 2022 (Ordinance Number 2 of 2022), on 20" May, 2022, which was published in the
Rajptra (e-Gazette), Himachal Pradesh on 28 May, 2022. Now, the said Ordinance is required
to be replaced by a regular enactment. This Bill aims to replace the aforesaid Ordinance with slight
modifications.

This Bill seeks to achieve the aforesaid objectives.

Authentl e 3tai (JAI RAM THAKUR)

m ¢ M{ Chief Minister.
SHIMLA: s
The ,2022. CHitét MWTkidstap

HimacHal! Pradesin

FINANCIAL MEMORANDUM
-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

Nil-



THE HIMACHAL PRADESH PAYMENT OF INCOME TAX ON SALARIES AND
ALLOWANCES OF CERTAIN CATEGORIES BILL, 2022

A
BILL

to amend the provision regarding payment of Income Tax on Salaries and Allowances
of Ministers, Speaker, Deputy speaker and Members of the Legislative Assembly.

(JAI RAM THAKUR)
Chief Minister.

(RAJEEV BHARDWAJ) Authenticated
Pr. Secretary (Law). i
[ ]
&7 ﬁlj‘ -
SHIMLA: - =
THEL cosisotmanicnns ,2022 lef Minister

Himachal Pradesh



EXTRACT OF THE PROVISIONS OF THE ACTS LIKELY TO BE AFFECTED BY
THISAMENDMENT BILL

SALARIES AND ALLOWANCES OF MINISTERS (HIMACHAL PRADESH)
ACT, 2000
Section:

i2.  Salary, allowances and perquisites to be exclusive of income tax.—The
salary and allowances payable to a Minister and furnished house and other perquisites admissible
to him, under this Act, shall be exclusive of income tax which shall be payable by the State
Government.

Explanation.—The amount of income tax payable by the State, would be the first slab of
the income assessed for income tax, i.e., in assessing this amount, the other sources of income of
the Minister concerned shall not be taken into consideration.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER’SAND DEPUTY
SPEAKER’S SALARIES ACT, 1971

Section:

11-A. Salary, allowances and perquisites to be exclusive of income-tax.- The
salary and allowances payable to the Speaker and Deputy Speaker, and free furnished house and
other perquisites admissible to them under this Act, shall be exclusive of income-tax which shall be
payable by the State Government.

Explanation.—The amount of income-tax payable by the State, would be first slab of the
income assessed for income-tax that is in assessing this amount, the other sources of income of the
Speaker and Deputy Speaker shall not be taken into consideration.



THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES AND
PENSION OF MEMBERS) ACT, 1971

Section:

6-AA. Compensatory, constituency, telephone allowances and other perquisites
to be exclusive of income tax.—The salary and compensatory, constituency and telephone
allowances payable to a member and other perquisites admissible to him, under this Act, shall be
exclusive of the income tax which shall be payable by the State Government.

Explanation.—The amount of income-tax payable by the State, would be first slab of the

income assessed for income tax, i.e. in assessing this amount , the other sources of income of the
member concerned shall not be taken into consideration.
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